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ORDER NO.F/O/75636/2018 

Per  Dr. Satish Chandra. 

 List revised. None is present for the assessee-Appellants nor 

there is any adjournment application on record. Shri S. 

Mukhopadhyay, ld. A.R., is present for the Revenue. From the record, 

it appears that, inspite of notice, there is no representation on behalf 

of assessee-Appellants. When it is so, then it appears that they are not 

serious in pursuing their appeals. 

2. It may be mentioned that as per maxim, VIAILATIBUS ET NON 

DORMIENTIBUS JURA SUB VENIUNT, law helps those who are vigilant 

and not those who go to sleep. 
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3. In view of the above, the appeals are dismissed for default with 

liberty to come again for recalling this order subject to satisfying the 

reason for the default, but within the prescribed time.    

(Dictated and pronounced in the open court.) 

 
    
 Sd/ Sd/ 
    (C.J.Mathew)               (Justice Dr. Satish Chandra)  
Member (Technical)             President  
mm  
 
 
 

 
 


